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In regard to the various Committees 
of Members, viz., the Executive Com-
mittee, the Investment Committee, the 
Services and Budget Committee and 
Public Relations Committee, the Life 
Insurance Corporation Regulations, 
1959 provide that the procedure of 
these Committees will J;le such as may 
be decided upon by the respective 
Committees. 

(b) The Meetings of the Members of 
the Corporation have since the in-
ception of the Corporation in 1956 re-
corded their resolutions in the book of 
the proceedings as required by the 
Regulations. The Committees of the 
Corporation have also in fact b~en 
maintaining Minute Books since their 
,nception, except that the Services 
and Budget Committee (earlier known 
as Senior Services Committee) start-
ed doing so only from February, 1962. 
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Consumption of Electricity bl 
~cDlture 

·Z6t. Shri Subodh Hansda: 
Shri S. C. Samanta: 
Shri Bhagwat JhaAzad: 
Shri M. L. Dwivedi: 
Shri Sidheshwar Prasad: 

Wil! the Minister of Irrigation and 
Power be pleased to state: 

(a) whethr there is any marked im-
orovement in consumption of electri-
~ity by the Agriculturist Consumers 
since November, 1965 after the Con-
ference of the Chairmen of State Elec-
tricity Boards; 

(b) if not, whether the conditions 
lor the supply of energy are still very 
rigid for the cultivators to accept 
them; and 

(c) whether further liberalisation is 
considered for increase in consump-
ion of e' ectricity by agriculturists? 

The Minister for Irrigation and 
Power (8hr! Fakhruddiu Ahmed): 
(a) It is too early to gauge any im-
provement in the electricity consump-
tion by agriculturists. 

(b) and (c). The Conference of the 
Chairmen of State Electricity Boards 
held in Novem~r, 1965, laid the fol-
:~wing guide-lines for simplifying and 
liberalising the terms and conditions 
for agricultural supply:-

The minimum consumption guaran-,-n "hou'd be fixed at a maximum 
R~: 35 per BHP per annum, the securit7 
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deposit to be charged should be 
equivalent to only two months' average 
consumption; the cost of distribution 
lines should not be charged from the 
ngricultural consumers; and the cost 
of sorvice line beyond 100 ft. should be 
1 ~"o\'ered in 60 monthly instalments 

I without interest, if it cannot be paid 
in lumpsum, first 100 ft. being free 

; per law. 

Although these were the criteria 
; lid down, the States were 'eft free 
') adopt any more liberal terms nnd 
c·)!lditions. The State Governments 
State Electricity BoaI'ds are being 
persuaded to fall in line with all these 
,." 'OlllB1 ,ndations so that the same 
may serVe as an incentive for agricul-
tLiral de\'elopment. 

As regards the minimum guarantee 
,,,me of the States like Mysore, Orissa. 
West. Benga' were having minimum 
sunrantees lower than the amount 
recommended by the Conference. 
G uj ara t Sla t es has agree:l to reduce 
th~ minimum guarantee from Rs. 60 
BHP pel' annum to Rs. 35. ,The matter 
'is under correspondence with othEr 
States. 

,t was also suggested by the Con-
ference that no electricity duty should 
be levied on consumption of electricity 
for agricultural usc. The States of 
Andhra Pradesh. Jammu and Kashmir. 
Rajasthan and Uttar Pradesh did not 
levy any duty on the agricultural con-
sumption. Maharashtra, Madhya Pra-
desh and Punjab have since exempted 
"~ricultural consumers from payment 
of levy of duty. As the agricultura' 
rates in Kerala and Mysore inclusive 
of electricity duty are already lower 
than the maximum economic rate of 
12 p. per unit fixed for agriculturists 
those States do not consider it neces-

. sary to exemjJt electricitv duty. Some 
States are of the view that the inci-
de'1':e of duty being very negligible 
"xemption is not considered necessary. '1'"" matter is still under consideration 
of the other State Governments. 

The other points recommended in 
the Coriference are still under con-
sideration of the Stat.e Governments 

and the State E' ectricity Boards. 
Further liberalisation if necessary, 
will be' considered at a later stage, 
after the effect of the improvements 
indica! cd already are know 

Grievances of C,H,S .. Doctors 
*261, Shri KolJa Venkaiah: 

Shri DaIjit Singh: 
Shri D, C. Sharma: 
Shri Lakhmu Bhawani: 

Will the' Minister of Health and 
f'amily Planning be pleased to refer 
to the repy gi\'en to Unstarred Ques- • 
tion No. 286 on the 17th February, 
1966 and state: 

(a) whether the Government have 
further liberalised the terms and eon:. 
rlitions of C.H.S. Doctors after their 
strike: 

(b) if so, the details thereof; and 

(c) how far the grievances raised in 
i h' reprcsentation by doctors of 1 he 
Central Health Service ha\'c been met? 

1 h~ Minister of Health and· Famil~ 
Planning (Dr. Sushila Nayar): (a) to 
(C). Government have taken the fol-
lu~ving decisions regarding the terms 
and con'litions of service of C.H.S. 
Doclors which meet all their reason-
able demands: 

(I) All medical officers who ha\'c 
been appointed to Category 
'E' or equivalent posts of the 
Central Health Service 011 a 
regular basis under the exist-
ing Central Health Sen' ice 
Rules, would be promoted to 
grade of G.D.O.s, Ciass T. on 
t he basis of their record of 
service. 

(2) The scales tlf pay for the 
various new categories of the 
Central Health Service and 
the rate of Non-practising 
AI' owance 'have been consi-
derably improved. 

(3) The revised scales of pay and 
allowances will be admissible 
retrospectively with effec,t 
from the 1st July, 1965. 




